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'I'EE ANDHRA PRADESH CIV'II- COIJRTSI (MIEND

HENT) ACT; 1989*

Ac& No. 30 of 1989._

[2nd December, 1989]

An Act further to amend the Andhra Pra—t
" desh Civil cOurts Act, 1972,

. Be it enacted by.the Legislative Assem-—
bly of the State of .Andhra Pradesh in
the Fort:.eth Year of the Republ:.c of Indla
as follows .

1. This Act may be calIed the Andhra Short £3tTe
radesh €civil courts-{Amendment) Act, 1989, .

. 2. In the Andhra Pradesh Civil Courts

- Act, 1972 (hereinafter referred to as the -

principal’ Act), in-section 5, .in sub~ -
section (2) for the words "rupees-twenty’
thousand", the words "rupees fJ.fty thou-

. »sand" shall be substltuted._

-

_*Received the assent of the Governor on the 30th November
1983, For Statement of Objects and Reasons, please see the -
Andhra Pradesh Gazette‘, Extraordinary, Part I'l A, dated the
16th December, 1939 at Page 3 ’

—_— i
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twenty thousand”, the woras “rupees fifty thousand™

shall be substituted,

Amamdment 3, In section 9.of the principal Act, in sub-section
“ten® (1), in subclause (a) of clause (i), for the words
" “rupees ‘thirty thousand”; the words “rupes one lakh”

shall be substitnted.

Asmcndment 4. In section 16 of the prmcrpal Act, in sub—secuon
, f Section (2), for the words “rupees twenty thousand" the words
“rupzes twenty—ﬁve thousand” shall be substituted.

Amendment  5,.In section 17 of the principal Act, in sub-section
gf Section (1), in subclause (a) of clause (ii) for the - words
rupees thirty thousand”, the. words “rupees ome lakh”

aha]l be substituted.

- Amendment’
9f Sactiorl 6. Insectlon240fthep1mmpalAct msub-svacuon

- (1)y—

(a2} in clause (1) ior the words “two thousand and
five huridred ruipees”, the words “ten thousand -Tupees”
shall be substituted;

(b} in" clause (i) for the-words ° onb thousand
rupees”, - the words -“four thousand rupees” shall be .
substituted.”

i




THE ANDIHRA PRADESI CIVIL COURTSs (AMENDMENT)
ACT, 1993,

ACT No. 14 OF 1993
£ 3rd Sept, 1993, ]
An Act further to amend the Andhra Pradesh Civil Courts Act, 1972,

BE it enacted by the Legistutive Assembly of the State of Apdhra
Pradesh in the Forty-fourth Year of the Republic of India as follows:-

1. Short title~This Act may be called the Andhrz Pradesh Civil
Courts (Amendment) Act, 1993,

2. Amendment of Section 16, Act. 19of 1972.-In the Andhra

Pradesh Civil Cowts  Ast, 1972, in Sestion 16, in sub-section (2)
for the words *‘rupaes twenty five thousand®, the words “rupees fifty
thousand” shall be substituted,

* Received e assent ol the Governor onihe drd September, 1993. For State-
ment of Objects and  Rensons, Please Sce  \he Awidhra Pradesh Guoeste, Past
IV-A, Exirnordinary. dald it Pages L

73
143—10 '



THE ANDHRA PRADESH CIVIL COURTS LAWS
'(AMENDMENT) ACT, 1997. -

ACT No. 29 OF 1997+
f9th Deceﬁber, 1997;'

An Act further to amend the. Andhra
Pradesh Civil Courts Act, 1972 and
the Andhra Pradesh (Telangana Area)
Small Cau'ses Courts Act, 1330 F. g

Be it enacted by the Legisglative
Assembly of the State of Andhra Pradesh
in the Forty-eighth Year of the Republlc

of IndJ.a/ as follows:-

‘1. This Act may be called the Andhra short title,

Pradesh Civil Courts Laws (Amendment)
Act, 1997, .

*Recelved the assent of the Governur on Bthineceniﬁel'l%?.
For Statement of the Ob,jects and Reasons. Please see the
A.P. Gazette Part JV-A Extraordinary dated 25th July,
1997 at p-11. .
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Amendme.: oﬁ:l-

‘Sectien 4.
Aot 19 of
1972.

Substicution ”

-of section L.

252

2. in the Andr\:a ::ndesh \..1V"1 Courts
Rct; 10?2: ’

i [;)_ in section 4, in sub-section (1)
the words "of the rank'of a Subnordinate:
Judge" and fhe words” “of the rank of a
Pistrict Munsif" shall be -omitfed;

(ii} : for section 5, the f£ollowing
Hhal... be substltu.,ed, name-yi- .
1urssdic fon of |-5. €1} -The pecuniary
ths Judges of the] jurisdiction of the

‘City CiviY Courts| Chief Judge and an Addi-

in eriginal suits| tional Chief Judge shall,
apd _Proceedings. | spbject to the provisions
of the Code of Civil Procedure, 1908 and
the other provisions of this Act, extend
to all orJ.gJ.nal suits and proceedings of
a ¢ivil natore including land- acquisi-
tion or:g:.nal petitions, the amount or
value of the subject matter of which
excoeds- rupees five 1akhs.

(2) 'I‘he pecuniary Junsdzctlon of a
Senior Civil Judge shall extend to all
1ikeé suits and proceedings of a civil

mature - .including  land - acquisition.

original ~ petitions * not other wise
exempted from his cognizance under any
other law for the time being in force,
the amount’ or valve of the - subject
matter of which excebius rupees. one -1lakh
but_ does not exceed rupees five lakhs.

(3) The pecunlary jurisdiction ofa
Junior. C1v11 .Judge. shall extend to a1l
like  suits- and proceedings: not other-

- wise exempted from his cognizance’ under

any other law for the time being inforce,
the_ amount. or. valu€ of the subject

‘matter of which does not exceed rupees

one laklg. "-_ E
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£iii) for section 1ls, the follow:.rg
ahall be subs._ltuted, namely'-

Juﬂ-.,:h\.tio-: of |16 (1) fThe pecuniary

Disurict Judge, | jurisdiction of a Dis-
Senior QLvil Judgs| trict Judge, shall

and Junior Civil. | subject to the provisions.

Judge in original |of thé Code of Civil
3uits and other Procedure, 1908 and the
Proceedings., - other provisions of this
- : Bct, extend to all
original suits and proceedings of a

Substztutlon .

. oE sect:.on 16.

Civil nature incluvding Land Acguisition .

‘original petitions, the amount cr. value
of the subject matter of which exceeds
rupees five lakhs.

{2} The pecuniary jurisdiction of a
Senior Civil Judge shall extend to all
like suits and procendlngs of a Civil
nature including land acquisition cr:.g:l.nal
petitions not otherwise exempted from
his cognizance under any other law for
the time being in force, the amount or
value of the subject matter of which
exceeds rupees one lakh but ‘does not
exceed rupees fiye lakhs,

(3) The pecuniary Jjurisdiction of a
cJunior Civil Judge shall extend to ail
like suits and proceedings, not other-
wise exempted from his coynizance undegr
any other law for +the. time being in
force, the amount or value of the
subject matter of whlech does not cheed
rapees oha lakhar,

-(iv) in section 28 for the words “the
Senior Subecrdinate Judge" the words "the

aﬁénésnent of
section 28.

Principal Senior Civil Judge" shall he-

subst1 tuted,
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amendment of . (v) in section 33 for the words "the
Section 33. Court of Munsif" the words "the Court of
Junior Civil Jlidge" shall be substituted;

Change of the . (vi) Throughout the  Act, - except
designations of section 14 for the words “Additional
the Officers . Judge", "Additional - Judges", "Assistant
and the ‘Courtss Judge®,- "Assistant: Judges"," "District
Muns:.f" , "District Munsifs", "Additional
Subordinate Judge", "Additional Subordi-
nate Judges", "Additional District
Munsifs”, “"the Court of Subordinate
Judyge”, "the Court- of District Munsif”,
"the Court of Principal Subordinate
Judge", “"the Court of Principal District
Munsif", ¥the’ Court of Additional Sub-
ordinate - Judge", ‘"the Court of
ARdditional District Munsif", wherever
they occur, the words "Senior Civil

Judge", T™Senior Civil Judges", “Junior
Civil Judge", "Junior Civil Judges",
"Junior. Civil Judge”, "Junior Civil

Judges™, "Additional Senior Civil Judge’
"additional Senior Civil Judgns "Addl—-
tional Junior Civil Judges", "the Court
of Senior Civil Judge® ,'”the Court of
Junior ‘Civil Judge" “"the Court of.
Frincipal Senior Civil Judge",'"the’ Court
of Principal Junior Civil Judge”, "the
Court of Additional Senicr Civil Judge",
"the - Court  of Additional ' Junior C;vl"'
Judge" shall respectively be
subs t.ituted. ) - ’

Change of 3. Throaghout the Andhra Pradesh
designations (Telengana Area) Small Causes Courts
of Officers. pnt. 1330 F., for the words “Additional
act. ¥¥ of Judge or Subordinate Judge" wherever
1330 ¥. they occur the woxds- "Senior Civil
) Judge' shall be substituted.

K. M. NAGAFHUSSAN RAO,
__Secretary to Government,
Legislative pffairs & Justice (I/c),
.. .Law Department.



ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.

The following Act of the Andhra Pradesh
Legislative Assembly received the assent
of the Gavernor on the '21st September,
2000'and the said assent is bereby first
published cn tre 23rd September, 2000 in
the Anchra Pradesh Gazette for gensral
information;- '

ACT Ho. 28 OF 2000.

AN ACT FURTHER TCQ AMEND THE ANDHRA PRADESH
CIVIL COURTS ACT, 1972.

Be it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Fifty-first Year of the Republic
of Trndia as fellows:-

[185]
J.1259/13
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i‘::,“:—t 1. (1) ‘This Act may be ‘called the
€. Andhra Pradesh Civil Courts (Amendment)

extent Act, :000.

ond

CORDETMC— {2) It extends to the whole of the .

=ent. State of Andhra Pradesh.

(3) 1t shall come into force on such
date as the State Government. may. Dby
notification, appoint. =

Anendment: 2. 1In the Andhra Pradesh Civil Courts
sechiom 5.
art 19 of
Yar2.

the principal Act), in section 5,-

“whichk exceeds rupees five lakhs.", the
words “which exceeds rupees ten lakhs.”®,
shall be substituted;

{ii) in sub-section (2), for the
words "bot does not exceed rupees five
lakhs.", the words "but does not exceed
rupees ten lakhs."., shall be substituted.

Axondment 3. In saction 9 of the principal Act,

of in sub-section (1), in clause (ii}, in_

section 9. sut—-clause (a), for the words "is not
more than rupees one lakh,", the words
"is not more than rupees three lakhs,".
shall be substituted.

ufmm 4. 1n section 16 of the principal Act,-
section 16. {i) in sup-secticn (1), for the words

“which exceeds rupees five lakhs.", the
words “which exceeds rupees ten lakhs.”,
shall be substituted;

(ii) in sub-z=ction (2}, for -the
words "but does not exceed rupees Iive
lakhs.", the words "but does not exceed
rupees ten lakhs.", shall be substituted.

het, 1972 (bereinafter referred to as.-

(i) in sub-section (1), for the words
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5. In sectlon 17 of thepr1n01palhct.
in sub-section (1), in clause (ii), in of
sub-~clause (a), for the words "is not section 17.
more than rupees. onejlakh,", the words is

_not; more than rupees  three 'lakhs:",
shall be substituted.

nmendment

G. BHAVANI PRASAD,
.Secretary to Government,
Leg;slat:ve Affairs & Justice.
B Law Departrent.



128
STATEMENT OF OBJECTS AND REASONS

Due to the phencomenal esclation in the value of immovable
properties, the Government have decided to enhance the
pacuniary jurisdiction of the Senior Civil Judges from
rupees fivé lakhs to rupees ten lakhs and the appellate side
jurisdiction of the Chief Judge/District Judges in the State
from rupees one lakh to rupees three lakhs by suitably amend-
ing the Andhra Pradesh Civil Court Act, 1972 as suggested by
the Bigh Court of Andhra Pradesh.

This Bill seeks to give effect to the above decision.

P. CHANDRASEKHAR,
Minister for Law & Courts.
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THE ANDHRA PRADESH GAZETTE
PART 1V-B EXTRAORDINARY
PUBLISHED BY AUTHORITY

No. 18] HYDERABAD, THURSDAY, APRIL 21, 2005

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.

Thefollowing Act of the Andhra Pradesh Legidative
Assembly received the assent of the Governor onthe 16th April,
2005 and the said assent ishereby first published on the 21st
April, 2005 in the Andhra Pradesh Gazette for general

information.
ACT No. 16 OF 2005

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH CIVIL COURTS ACT, 1972.

Beit enacted by the L egidative Assembly of the State of
AndhraPradeshintheFifty-sixth Year of the Republic of India
asfollows:-

[1]

A-2



2 ANDHRA PRADESH GAZETTE EXTRAORDINARY [Part IV-B

Short 1. (1) The Act may be called the Andhra Pradesh Civil
title, Courts (Amendment) Act, 2005.

extent

and (2) It extends to the whole of the State of Andhra
commen-

cement.  Pradesh.

(3) It shall come into force on such date as the State
Government may, by notification, appoint.

Amend- 2. In the Andhra Pradesh Civil Courts Act, 1972
Sme?ito?]f (hereinafter referred to asthe principal Act), insection 9, in
9 sub-section (1), in clause(ii), in sub-clause (a), for thewords

Act 19 of “threelakhs;”,, thewords*“fivelakhs;”, shall be substituted.
1972.

Qrgft”gf‘ 3. Insection 17 of theprincipal Act, insub-section (1),
section  inclause(ii), insub-clause(a), for thewords“threelakhs”, the

17. words“fivelakhs”, shal be substituted.

G.V. SEETHAPATHY,
Secretary to Government,
LegidativeAffars& Justice(FAC),
Law Department.
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THE ANDHRA PRADESH GAZETTE

PART IV-B EXTRAORDINARY

PUBLISHED BY AUTHORITY
No. 8] HYDERABAD, WEDNESDAY, APRIL 15, 2015.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.

The following Act of the Andhra Pradesh
Le%isiature received the assent of the Governor on the
13™ April, 2015 and the said assent is hereby first
published on the 15" April, 2015 in the Andhra Pradesh
Gazette for gerneral information:-

ACT No. 8 OF 2015.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH CIVIL COURTS ACT, 1972.

Be it enacted by the Legislature of the State of
Andhra Pradesh in the Sixty-sixth Year of the Republic of
India as follows :-

1. (1) This Act may be called the Andhra Pradesh Short title,

Civil Courts (Amendment) Act, 2015. extent and
commencement.
(2) It extends to the whole of the State of Andhra
Pradesh.

A-2 : [1]



ANDHRA PRADESH GAZETTE EXTRAORDINARY [PART IV-B

Amendment of
section 16,
Act 190f1972.

Amendment of
section 17.

2.

(3)

It shall come into force on such date as the
State Government may, by notification,
appoint.

In the Andhra Pradesh Civil Courts Act, 1972
(hereinafter referred to as the principal Act), in
section 16,-

(0

(i)

(iii)

in sub-section (1), for the words “which
exceeds rupees ten lakhs” the words “which
exceeds rupees fifteen lakhs” shall be
substituted,;

in sub-section (2), for the words “which
exceeds rupees one lakh but does not
exceed rupees ten lakhs” the words “which
exceeds rupees three lakhs but does not
exceed rupees fifteen lakhs” shall be
substituted,

in sub-section (3), for the words “which does
not exceed rupees one lakh”, the words
“which does not exceed rupees three lakhs”
shall be substituted.

In the principal Act, in section 17, in sub-
section (1), in clause (ii), in sub-clause (a), for
the words “not more than rupees five lakhs,” the
words “not more than rupees ten lakhs”, shall be
substituted.

T. NARAYANA REDDY,
Secretary to Government (FAC),
Law Department.

Printed by the Commissioner of Printing, at A. P. Legislative Assembly Printing

Press, Hyderabad.
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THE ANDHRA PRADESH GAZETTE

PART IV-B EXTRAORDINARY

PUBLISHED BY AUTHORITY
No. 26 AMARAVATI, THURSDAY, 25" OCTOBER, 2018.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature received the assent of the
Governor on the 19" October, 2018 and the said assent is hereby first published on the
251 October, 2018 in the Andhra Pradesh Gazette for general information :-

ACT No. 26 of 2018

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH CIVIL
COURTS ACT, 1972.

Be it enacted by the Legislature of the State of Andhra
Pradesh in the Sixty-ninth year of the Republic of India as follows :-

1. (1) This Act may be called the Andhra Pradesh Civil Courts Short title and
(Amendment) Act, 2018. commencement.
(2) It shall come into force on such date as the State
Government may, by notification, appoint.

2. in the Andhra Pradesh Civil Courts Act, 1972 (hereinafter referred
to as the Principal Act), in section 16 - Amendment of

Section 16,

(i) insub-section (1) for the words “which exceeds rupees A iget iz

fiteen lakhs", the words "which exceeds rupees fifty
lakhs” shall be substituted,



2 ANDHRA PRADESH GAZETTE EXTRAORDINARY [PART IV-B

{ii) in sub-section (2) for the words “which exceeds rupees
three lakhs but does not exceed rupees fifteen lakhs,
the words “which exceeds rupees twenty lakhs but
does not exceed rupees fifty lakhs” shall be substitued.

it} in sub-section (3), for the words “which does not exceed
rupees three lakhs." the words “which does not exceed
rupees twenty lakhs” shall be substituted

Amendment of 3. Insection 17 of the Principal Act, in sub-section (1), in clause
section 17, (i), in sub-clause (a), for the words “not more than rupees ten lakhs,
the words “not more than rupees fifty lakhs.”, shall substituted.

DUPPALA VENKATA RAMANA,

Secretary to Government,
Legal and Legislative Affairs and Justice,

Law Department.

Printed by the Commissioner of Printing, at A.P. Legislative Assembly Printing Press, Amaravati.
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THE ANDHRA PRADESH GAZETTE

PART IV-B EXTRAORDINARY

PUBLISHED BY AUTHORITY
No. 32 AMARAVATI,  THURSDAY, 26" OCTOBER, 2023.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature received
the assent of the Governor on the 18" October, 2023 and the said assent is
hereby first published on the 26" October, 2023 in the Andhra Pradesh Gazette
for general information :

ACT No. 32 of 2023.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH CIVIL
COURTS ACT, 1972.

Be it enacted by the legislature of the State of Andhra Pradesh in the
Seventy - fourth Year of Republic of India as follows,-

1. (1) This Act may be called the Andhra Pradesh Civil Courts short Title and

encement.
(Amendment) Act, 2023. _—

(2) It shall come into force on such date as the State Government may,

by notification, appoint.

2 In the Andhra Pradesh Civil Courts Act, 1972 for the words “Junior Civil  Substitution for

Junior Civil
Judge” and “Senior Civil Judge” wherever they occurs the words “Civil S»'ud}.lf glf\'ﬂ
enio I
Judge (Junior Division)” and “Civil Judge (Senior Division)” shall be b
substituted. it
G. SATYA PRABHAKARA RAO,
Secretary to Government,

Legal and Legislative Affairs & Justice,

i.aw Department.
J.No-42/177

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.






